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Prent : Hon' ble Mr. S. iswa s, Adrni I strative Member 

H0ri ble Mr•  NI ananda prus y, Judicial Mmber 

Swapan Kjtar Ltra & Ors 

vs. 
Union of India '& Ors 

For the applicant 	 Sair Kr. Ghosh, CO Ufl Se]. 

For the respondents 	: M. U Sanyal, CoUnsel 

IR. NITYAND PRUSTY, J. M. 2 

Mr. Sarnir Kr dhosh, -ld•  cun sel ap waring for, the 

applicants prays for,  withdrwaj of the ca with liberty ' 

to approach the appropriate for i for red essal of the 

grievances of the applicant si 	the app icant is working 

presently under B. S. N.L. and n rotifica on has been 

issued by appropriate authorit bringing .S.N.L. under 

the jurisdiction of the Tribunal,, till dat •  14, doun]. 

for the respondents has no obj t4on to t above prayer 

made by id. counsel for the appkjc ant,¶rh€ 0. A.. Is accordii1 

dirnissed as withdrawn. 

2. 	However, as bec a us 	thi s T ribuia1 ha5 n j un sdic t. on 

to entertain the present 0,A., 	h& applican is at 111rty 
H / 

to approach tle apprpphate foruh for redre Sal of thjr 

grievances in 
'. 

accorciae with lar1 	N orde as to costs '•. I H 	'' !t, 	N"i. 
.•• - 
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